11 P. A C. Report

[Secretary]

Lok Sabha that the Rajya Sabha, at
its sitting held on the 21st Dccember,
1971, agreed without any amendment
to thc North-Eastern Arcas (Reor-
ganisation) Bill, 1971, which was pas-
sed by the Lok Sabha al its sitting held
on the 15th December, 1971,

ASSENT TO BILLS

SECRFTARY: 1 lay on the Tablc fol-
lowing three Bills passed by the Houses ol
Parliament during the current seswon and
assented to since a report was last made
to the House on the 17th December, 1971:

(1) The Appropriation (No. 4) Bill, 1971.

(2) The
Bill,

(3) The
Bill,

Appropriation (Railwazs) No. 3
1971.

Punjab Appropriation (No. 2)
1971.

10.14 11r8.
PUBIIC ACCOUNTS COMMITTLE

TWENTY-8.COND RFPORT

SHRIMATI MUKUL BANERIJl (New
Delhi) : 1 beg to present the Twenty-
second Report of the Public Accounts
Committee  regarding action taken by
Government on the recommendations con-
tained in their Hundred and Tenth Report
(Fourth Lok Sabha) rclating fo Customs.

SHRI S.M. BANFRJEE (Kanpur) :
Why is she presenting it?

MR. SPEAKER : She is a Membet of
the Committee. I think she looks quite
nice while presenting.

SHRT 8. M. BANERJEE : [ am glad
that Mre. Banerji is doing it.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Mr. Baneries should be more
chivalrous.
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PAYMENT OF GRATUITY BILL

-
APPOINTMENT OF 4 MrMEFR TO STATE
CoMmITTTL

THE MINISTFR OF LABOUR AND
RFHABILITATION (SHRI R.K. KHADI-
LKAR): 1 move:—

“That this House do appoint Shri Hu-
kam Chand Kachwai vie Shri R.R,
Sharma, to the Select Committee to
which the Bill to provide for a scheme
for the payment of gratuity 10 emplo-
yees engaged in factories, mincs, plan-
tations, shops or other establishments
and for matiers connecled thoewith
or incidental thercto, was referred by
the House on the 218t December, 1971,

MR. SPEAKER * The qucstion w:-
“That this House do appoint Sho flu-
kam Chand Kuachwai rice Shri R.R.
Sharma, Lo the Select Commitlee 1o
which the Bill to provide for a scheme
for the payment of gratuity to emplo-
vecs cngaged n faclories, mmnes,
plantation, shops or other cstabhsh-
menis and for matters connected there-
with or incidental thereto, was refer-
red by the House on the 21t ecem-
ber, 1971

The motion was adopted.

10.15 wrs.

DISCUSSION RE: STATEMENT ON
SUGAR POLICY

MR. SPEAKER : This discussion is
strictly for one hour. The momenmt one
hout is over, this discussion will conclude.
No chits wil be considered. The genmile-
men who stand will not be allowed. |
wish to make this clear now,

SHRI ATAL BIHARI VAJPAYEE :
Let the Members be brief.

MR. SPEAKER : We have no time
we have many other things.



